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ORDER 

This M.A. has been filed for addition of certain persons 

as applicants in the original application being No.588 of 1997. 

We have  heard tto submissions of the ld..couns.l for the 

applicant in the instant application as well as the ld.cojnsel 

for the applicants in the G.A. and the ld..couns.l for the 

respona.nts. 

Although the ld.counsel for the original applicants doa 

not have any objection to the addition, there is no provision 

in law  whereby this application can be allowid. In fact this 

observation has been made by us on a flu nber of ocassions. 

The application is, therefore, dismissed. No order is 

made as to costs. / 

L (D.Purkayastha) 	 (6..C.Sarma) 
Judicial 'Ierber 	 Administrative fleriber 


